
FIR No. 394/20 
State vs. Raju Singh 
PS Mayur Vihar 

28.06.2021 

Present: Ld. APP for the State through VC. 

10 in person. 

None for applicant/accused. 

It is submitted by the 10 that the present applicant is not an accused 

in the present FIR i.e. FIR NO. 394/20 PS Mayur vihar. Upon further inquiry, it is 

submitted that an E FIR bearing no. 00394/20 PS Mayur vihar was also filed in PS 

Mayur Vihar wherein untraceable report has been filed and hence, the present 

applicant is not involved in any way in either of the above stated FIRs. 

Upon further detailed inquiry, it has come to the notice of the court 

that the present applicant / accused is in custody in FIR no. 394/20 PS Madhu 

Vihar. 
Therefore, in view of the above, the court is of the opinion that there 

has been a typographical error on the part of the Dy. Jail Superintendent Jail no. 

13 Mandoli, Delhi. 
Hence, Jail Superintendent Jail no. 13 Mandoli, Delhi is directed to 

remain careful in future and to file a correct fresh report regarding the status of the 

present applicant/ accused on next date of hearing. 

Put up on 1.07.2021 for FP. 

(ANSH L MEHTA) 
MM (East)/KKD/Delhi/28.06.2021 

in 



STATE Vs. Santosh etc. 
eFIR No. 364/21 
PS Mayur Vihar 

28.06.2021 

Present: Ld. APP for the State through VC. 

Sh. Amit Vashisth Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the applicant/ 

accused Santosh is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 
1. that the accused is in custody only since 25.06.2021 and the investigation is at 

the initial stage; 
2. that the applicant / accused was arrested on the spot and case property was 

also recovered from the applicant / ccused; 
3. that the applicant / accused is previously involved in various matters; 

4. that the co-accused is yet to be arrested; 

5. that as per the report of the 10, the accused is a habitual offender; 

In view of above, the court is not inclined to release the accused on 

bail at this stage, hence the present application is dismissed. 

Copy of the order be given dasti to Ld. Counsel for 

applicant/accused. 

Application is disposed off accordingly. 

·(A<NSHU MEHTA) 
MM (East)/KKD/Delhi/28.06.2021 



ST ATE Vs. Juber Alam 
eFIR No. 29499/10 
PS Mayur Vihar 

28.06.2021 

Present: 

bond. 

Ld. APP for the State through VC. 

Sh. Mahesh Chand, Ld. LAC for applicant/accused. 

This is an application seeking release of the accused on personal 

Report filed by the 10. 

As per the report of the 10, 10 visited the given address of the 

accused and met the father of the accused who informed the 10 that accused lives 

with him and the given address is his own house. 

Therefore, court is of the opinion that this is not a case where the 

accused does not have anyone to stand surety for him. Hence, the present 

application stands dismissed. 

Copy of the order be given dasti to Ld. LAC. 

(ANSH L MEHTA) 
MM (East)/KK /Delhi/28.06.2021 


